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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

EXECUTION APPLICATION NO. 37 OF 2024 

ORIGINAL APPLICATION NO. 162 OF 2024 

IN THE MATTER OF: 

MOHIT RAWAL 

IN 

STATE OF UTTAR PRADESH& ORS. 

VERSUS 

present responseo 

.......APPLICANT(S) 

RESPONSE ON BEHALF DISTRICT MAGISTRATE, SHAMLI IN 

COMPLIANCE OF THE ORDER DATED 07.02.2025 PASSED BY THE 

HON'BLE NATIONAL GREEN TRIBUNAL NEW DELHI 

ARY 

..RESPONDENT 

I, Arvind Kumar Chauhan aged about 43 years S/o Lakshi Narayan, presently 

posted as District Magistrate, Shamli, do hereby solemnly affirm and state on 

Gath as under: 

Is what I, the Deponent in the above captioned matter am fully conversant 

sath the facts of the case and is competent and authorized to swear the 
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2. That I state that the contents of the affidavit have been drafted by my 

Counsel on my instructions and the contents of the same are true to my 

knowledge and nothing material has been concealed therefrom. 

I. 

3. That in the present matter, the applicant has raised the grievance against 

illegal establishment of Layer Poultry Farm by M/s Malik Agro Overseas, 

Vill. Myan Kasba, Tehsil Unn, Shamli not in compliance with the siting 

criteria mentioned in the guidelines for establishment of layer poultry 

farm. 

BACKGROUND OF THE MATTER 

4. That this Hon'ble Tribunal vide order dt. 20.02.2024 disposed of the 

Original Application in the present matter. That the relevant portion of 

the order has been reproduced herein for ready reference 

"..3. The original application was disposed of by directing the Member 

meciNy, Uttar Pradesh Pollution Control Board (UPPCB) o consider 

ea ce of the applicant and do the needfiul. 
ihe 

4.Subm'sson of the qpplicant is that in compliance of the order of the 

�Tribun, no action has been taken by the UPPC 

5.Mr. Pradeep Misra, Advocate accepts notice on behalf of UPPCB and 

Submits that in pursuance to the order of the Tribunal, UPPCB has 

already passed the order dated 02.04.2024 under Section 31(4) of Ai 
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(Prevention and Control of Pollution) Act, 1981 prohibiting the project 

proponent from proceedings further with the project. He is permitted to 

file the reply in the form of an afidavit disclosing the action taken in 

prsuance to the order of the Tribunal within six weeks... 

II. COMPLIANCE BY UTTAR 

CONTROL BOARD (UPPCB) 

5. That in compliance of the aforementioned order dt. 20.02.2024, the 

inspection of the said poultry farm was carried out by UPPCB on 

16.03.2024. That during the said inspection, no construction was found at 

the proposed site of poultry farm. However, the proposed site was not 

found in compliance to the siting criteria for construction of layer poultry 

farm issued by CPCB. 
STAL 

PRADESH POLLUTION 

6. That furthermore, the Regional Officer, UPPCB, Muzatfarnagar has 

written a recommendation letter dt. 19.03.2024 to the H.O. UPPCB. 

Luçk w to issue closure order to the Project Proponent. Subsequently, 

thitUöPét issued a closure order d. 02.04.2024 to the Project Proponent 
wwith respeci to the Khata No. 93, Khasra No. 84M to not to construct any 

laycrpultry farm upon the proposed site. 

opy of the Closure order dt. 02.04.2024 has been annexed herewith as 

ANNEXURE A-1. 
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7. That pursuant to the same the applicant has filed an Execution application 

in the present matter. That vide the said Execution Application, the 

applicant has submitted grievance that while passing the 

aforementioned closure order dt. 02.04.2024, the UPPCB has not taken in 

consideration the additional Khasra No.'s i.e. 93, 85, 87 and 89. 

8. That in reference to the above, the UPPCB, Muzaffarnagar carried out the 

inspection of the above mentioned Khasras along with the complainant on 

25.09.2024. However, during the said inspection, no construction was 

found carried out on the mentioned additional khasra nos. However, the 

proposed additional khasra nos. were found to be in violation of the siting 

criteria guidelines issued by CPCB for poultry layer farm construction. 

A Spy of the CPCB guidelines has been annexed herevwith as 

iaANNEXURE A-2. 

OA Gopy ßf the inspection report dt.25.09.2024 has been annexed herewith 

as ANNEXURE A-3. 

9. That further on recommendation of the Regional Officer, UPPCB. 

Muzaffarnagar, H.O. UPPCB, Lucknow issued the closure order dated 

22.10.2024 including the additional Khasra nos. 93, 85, 87, 89 along with 

the additional Khasa no.s mentioned in the earlier closure order. Further. 

prohibiting any type of construction of' poultry layer farm any piece of 

Khasra nos. TAEY 
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A Copy of the closure order dt. 22.10.2024 has been annexed herewith as 

ANNEXURE A-4. 

III. COMPLIANCE OF THE CHIEF VETERINARY OFFICER 

(CVO) SHAMLI 

10.That it is pertinent to submit that a Letter of Comfort dt. 30.06.2023 for 

the establishment of a 60,000 bird capacity layer farm in Kalamaajra, 

District Shamli was issued by the Director, Animal Husbandry 

Department, U.P. Government. 

11.That after receiving the Letter of Comfort, the Project Proponent 

Dwchased the said land for the poultry farm which had been earlier found 

'suitablÁ by the District-Level Committee. 

IVA bIRECTIONS ISSUED BY THE DEPONENT 

12.That the Deponent vide letter dt. 14.05.2025 has issued directions to the 

UPPCB, Muzaffarnagar/ Shamli and the Chiet Veterinary Ofricer, Shamli 

to ensure that further appropriate actions shall be taken in compliance 

with the orders passed by this Hon'ble Tribunal, 

A Copy of the letter dt. 14.05.2025 has been annexed herewith as 

ANNEXURE A-5. 
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E RUPEES 

NOTARAL 

13.That the deponent is duty bound to fulfil the obligation which are 

assigned under the law and directions passed by this Hon'ble Tribunal. 

The Deponent is fully committed to ensure strict adherence to the orders 

of this Hon'ble Tribunal and undertakes to faithfully comply with any 

further directions or instructions that may be issued by this Hon'ble 

Tribunal., without demur or delay. 

14.Hence, the present response is being submitted for the kind perusal of this 

Hon' ble Tribunal. It is prayed that the same be taken on record. 

FVE RUPEES 

NOTARAL VERIFICATION 

Verified at shai 3 on this 4 day of May, 2025, that the 

contents of the above affidavit from paragraphs l to l6 are believed to be 

DEPONENT 

true and correct to the best of my knowledge and belief. No part of it is 

false and nothing material has been concealed theretrom, 

DEPONENT 

3IR.T. Smaturs. 
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